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Project to Promote Spice Oils

6563. SHRI S. B. SIDNAL : Will
the Minister of COMMELRCE be
pleased to state :

(@) whether it isa fact that the
Spices Export Promotion Council
Propose to undertake a projects to
promote spice oils in several countries;

(b) whether spice oils are exported
at present; and

(c) if so, the names of importing
countries and the value of the spice
oils exported, country-wise during the
last two years?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) ani (b).
Yes, Sir.
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(c) The importing countries are
USA, UK, France, Federal Republic
of Germany, Japan, Australia,
Sweden, Canada. Belgium, Nether-
lands etc. The export in the last
two years had been as under :

Year Quantity Value
(Tonnes) (Rs. lakhs)

1980-81 12.93 48.23

198-182 8.44 29.39

(April-Dec.)

Iraq’s proposal for transfer of addi-
tional resources to developing countries
through North-South Fund

6564. PROF. MADHU DANDA-
VATE : Will the Minister of
FINANCE be pleased to state :

(@) Wwhether it is a fact that the
Iraq’s proposal for transfer of addi-
tional resources to developing coun-
tries through a N rth-South Fund
has been endorsed by the Group
of 77;

(b) if so, what will be the modus
operandi for raising the North-
South Fund anl ensuring transfer of
additional resources to the develop-
ing countries; and

(¢) what is the benefit that India
is likely to derive from the new
proposal ?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) :
(a) to (c). The meeting of Experts
of the Group of 77, which met at
Baghdad from 1-4 March 1982 pur-
suant to the resolution of the High
Level Conference of the Group of
77 held in Caracus in May 1981,
endorsed the proposal of the Govern-
ment of Iraq to set up a World Fund
for the transfer of real additional
resources to developing countries as
a means of promoting a justand
equitable new international econo-
mic order. The objective of the fund
is to alleviate the financial burden of
developing countries as a result of
adjustments in oil prices and infla-
tion exported to them from indus-
trialised countries through grants of
loans and commercial loan. The
resources of the proposed Fund are
expected to derive maiinly from
contribations from industrialiseld
countries, centrally plannzd economy
states, oil exporting countries and
will be equal to the fotal additional
financial burden on  developing
countries resulting from increases in
the prices of exports to developing
countries. The Experts have re-
commended that allocation of Fund’s
resources to the beneficiaries should
be determined on the basis of avers
age per capita income, financial
burden resulting from inflation and
adjustment in oil prices, and balance
of payments deficits resulting from
the above factors.  The specific
criteria for eligibility to concessional
assistancs from the Fund is yet to be
determined. The actual bezaefit
that [ndia may derive will be deter-
mined on the basis of the situation
prevailing at the time the Fund is
set up.

Trausfer of Borrowal Accounts

6565. PROF. MADHU DANDA-
VATE : Wil the Minister of
FINANCE be pleaszd to state :

(a) whether the Reserve Bank of
India has recently issued to all com-
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mercial banks instructions regarding
transfer of borrowal accounts;

(b) if so, what are the details of
the instructions which areintended
to avoid unhealthy competition as
between commercial banks and co-
operative banks, as well as betwecen
the cooperative banks themselves;

(c) whether these instructions
have been implemented; and

(d) if so, the results thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIJANARDHANA POOJARY):
(a) and (b). Yes, Sir. The Reserve
Bank of lndia have issued certain
instructions in January, 1982 in
regard to transfer of borrowal
accounts as between commercial
banks and cooperative banks on one
hand and between cooperative banks
themselves on the other. The
salient features of the instructions
are as follows :—

(1) Proposals for transfer of bor-
rowal accounts should be
considered by a High Powered
Internal Committee  within
the banks;

(i) While considering such propo-
sals, the bank should examine
whether the customer is trans-
ferring the account to avoid
any financial discipline laid
down by the Reserve Bank
of India or by the financing
bank, ensuring at the same
time that the bank does not
stand in the way of customer
in selecting the bank of his
choice in case he feels that his
existing bank would not meet
his genuine needs;

(ii}) The transfer of such borrowal
accounts should be done in
consultation with the existing
bank, if necessary by having a
discussion at a fairly high
level;





